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The MiDl!lter of Food and Avtcul- d 1i"If1"'l7 "nifttt ("" '31'""",,, 
ture (Shrl C. Subramanlam): (a) No, 
Sir. m) : ('Ii") 3I"T. <Ii 

(b) Question does not arise. 
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6%9. Shri Rolla ~ l  Will the 
Minister of FooJd and !I.&"riculture be 
pleased to refcr 10 the reply given to 
Unstarred Q'Je.tlOn No. 544 on the 
241h August, 1965 and .tate: 

(a) whether the balance quantitiea 
at allocated chcmlcal fertilize .. due 
to the States In the Orst half at 19811-
~8 bave been tully supplied bet .... 
the end at S.ptember. 1965; 

(b) i! so, Ihe quantities ot manure 
wppned to different State. this ),ear 
upto the end of September, 1965; 

(c) the quotas allotted to ruft ........ t 
Stat .. for Ihe third Quarler ot 1885-06; 

(d) the quantities supplied durlnl 
the third Quarter toward. the Quotal; 
and 

(e) the reasons lor the failure of 
lupply, If any' 

The Deput)' Minister In the MIm.-
try of Food and A,rlcUiture (Shri 
Shahnawu KhaD): (a) No, Sir. 

(b) to (d). A Statement showln& 
allotments of ~ l fertiliser. 
made in favour of the State Govern ... 
menls for the period April to Sep-
tember 1965 and for the third quarter 
of 1965-66 and the quanti tie •• upplied 
till 30th September, 1965 nnd durl", 
October 1 gaS separately is laid on the 
TAble of the House. r PllJo.'td in LIb-
ra"". Se. No. LT-5154/65). 




